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BEFORE MP.l";:iN\ll ,__ RIBUNAL 

EASTER ~~~ l(OLl<ATA 

IN THE MATTER OF: 

Original Application No. 48/2025/EZ 

AMIT KUMAR MIT 

-Versus-

STATE OF JHARKHAND & ORS. 

... Applicant 

...Respondents 

COUNTER AFFIDAVIT FILED ON BEHALF OF DEPUTY MAGISTRATE, GODDA, 

JHARKHAND, (i.e. RESPONDENT NO. 12 HEREIN). 

I, Sunny Kumar, son of Pramod Kumar Sahu, aged about 32 years, by Religion -

Hinduism, by oc_rnpation - Service under Government of Jharkhan~~e office 

of Di~,rict Mining Office:, . Godda, Jharkhand, h~ office at 

Lo9'~~CAJ\/ ½G~ P,"- &\.:\-l'l..3. , Jharkhand, do hereby 

~ 

solemn! A.affirm and state as follows: -
JA j ::, i.u 10 ~ '' 
~ -d . g ~- ~h tfl ~m the District Mining Officer, Godda, Jharkhand, Jharkhand, and 
d ~ tJ > ~ c., (!)_~ 

~ ~ 1 ~ i at falll aware of the facts and records in the instant case and have gone 

E 14 ~ ~ ~~.iJ the allegations and contentions in the Original Application as such 
... :- • : 0 ~ 

\ 
i ~ ~ i § ~ am c6mpetent to make and affirm the instant Affidavit. Further, I have 
cu·»· o 
:>~:0 :iz c 
~ 'i j~ ~ $een ~uly authorized by the Respondent No. 12 herein to affirm the 

• : § ..!: IE - - / 
~ i= jyf ; ~nstant Counter Affidavit • 
..)j - i C O • 
o !4 E (!) 
Z - 0 : ~ .• 
,; .~. i · i· ~.rrhat, I am a law-abiding Citizen of India and very much respect the 

I 
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3. That in pursuance and in compliance to the order dated 02.04.2025 of the 

Hon'ble Tribunal in the instant Original Application this Counter Affidavit 

is being filed by District Magistrate, Godda, Jharkhand, Respondent No. 12 

herein. 

4. That this affidavit is being filed for bringing necessary facts and statements 

on record for just and proper adjudication of this case. 

5. That in compliance to the said order dated 02.04.2025 passed by the 

Hon'ble Tribunal, the inspecting committee comprising of the following 

members visited and inspected the site on 08.05.2025: 

i. Additional Collector, Godda representative of District Magistrate, 

Godda, Jharkhand, 

ii. Regional Officer, JSPCB, Dumka, representative of Member 

Secretary, JSPCB, Jharkhand. 

6. That the said inspection committee members carried out the inspection of 

the site and on basis of the complaint made by the applicant, the 

committee came up to the following facts/observation were found: 

I/ That the fact-finding committee visited the complained area/plot with 

the concerned circle officer (mahagama) along with ameen and revenue 

inspector of mahagama circle. That the fact-finding committee during 

inspection found that no trees were being destroyed or lying destroyed. 

That during inspection fact finding committee also interacted with local 

villagers. Local villagers informed that in dog no 286 of village narottampur 

estruction of trees has been carried out during laying foundation for 

o/ice station building. That during inspection of the site fact finding 

' 
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committee found that for laying foundation of police station building soil 

has been removed and as per NOC memo no 485 dated 13.07.2024 

(annexure P-1 of complain application) of deputy commissioner godda 

nature of land is mentioned as 'parti kadim' which itself clarifies that the 

complained plot is not situated in river bed. 

That with regard to the a/legations of illegal extraction/mining of sand are 

being carried out at 4 spot of Sunder River and Geruwa River, fact finding 

committee visited each site and observations of fact-finding committee are 

as follows: - / 

SI. No. Site Observation/Findings 

a. Sangrampur (beneath Upon inspection by fact finding 

sangrampur bridge) committee of the said area no illegal 

sand mining activity and no sand stock 

was observed found. During the site 

inspection, it was also observed that 

river was filled with water and at the 

center of the bridge, foundations were 

submerged under water. That during 

the inspection written statement of 

local villagers present at the spot were 

taken, villagers have also certified that 

no illegal mining is being undertaken in 

this spot. (written statement and 

/ 
photograph are annexed as Annexure C 

Series as above) 
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Narottampur Ghat That the fact-finding committee visited 

(beneath the bridge) the complained area/site with the 

circle officer (mahagama) along with 

ameen and revenue inspector of 

mahagama circle. That during 

inspection Circle Officer, Mahagama 

stated the fact that this bridge divide 

Jharkhand state with Bihar state and 

/ 
half of the river channel lies in Bihar 

State. And further no illegal sand 

mining activity and no sand stock was 

observed/found by fact finding 

committee in Jharkhand area river bed. 

That during the inspection written 

statement of local villagers present at 

the spot were taken, villagers have also 

certified that no illegal mining is being 

undertaken in this spot. (written 

statement and photograph are 

annexed as Annexure D Series) 

Khurddumariya and That the fact-finding committee visited 

Kaladumariya the complained area/site with the 

(beneath circle officer (maha 6ma) along with 
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Khurddumariya 

bridge) 

d. Vishwaskhani Ghat 

(beneath the 

Gorgama bridge) 

I 

5 

ameen and revenue inspector of 

mahagama circle. That during 

inspection Circle Officer, Mahagama 

stated the fact that these bridges 

divide Jharkhand state with Bihar state 

and half of the river channel lies in 

Bihar State. And further no illegal sand 

mining activity and no sand stock was 

observed/found by fact finding 

committee in Jharkhand area river bed. 

During the site inspection, it was 

observed that soil adjacent to the 

bridge foundation had been washed 

out/eroded. Written statement of local 

villagers present at the spot were 

taken, villagers have also certified that 

no illegal mining is being undertaken in 

this spot. (written statement and 

photograph is annexed as Annexure E 

and F Series) 

That during the inspection No JCB or excavation machine/HEMM or their 

evidences were found engaged in illegal mining in the river side or at bank. 

~--~ 
~~ f TH ~ reover, the petitioner/complainant in his complain application in 

LNa 101 agraph 11 while annexing SE/AA Jharkhand memo no. 273 dated 

• • . <~' "W,~·: p9.2024 has alleged that no action has been taken till date, while it was 

13hd /~)7 . 
✓. .• ~ 

\/ • 
·..?-··,'/ 

~A..~~,.-;:"? __ .,., 

I 
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found that Circle Officer, Mahagama vide his office letter no 471 dated 

08.04.2024 has communicated to Deputy commissioner, Godda that 

agency involved in construction of police station building has not 

cut/destroyed tree/trees in the alleged plot 286 of narottampur village and 

also stated that local villagers has in previous submitted written 

application in favour of construction of police station building. (Xerox copy 

of Circle officer, Mahagama letter no 471 dated 08.04.2024 along with 

annexures is enclosed as Annexure G series). / 

That Circle officer, Mahagama present during the inspection of the site 

stated the fact:-

i. That land situated in village narottampur thana no. 467 plot no. 286 

admeasuring 02-06-08 dhur belongs to gair majurwa khata no. 37 and type 

of land is parti kadim, which was earlier encroached by some people 

among them one was Shri Vindeshwari Manda/ father of Amit Kumar Mit 

(petitioner). Encroachment upon that land/plot was removed by initiating 

encroachment proceeding no. 04/2022-23 by local administration. The said 

. land after it being encroachment free was allotted by Deputy 

Commissioner, Godda vide NOC memo no. 285 dated 13.07.2024 upon 

recommendation by Circle Officer, Mahagama for construction of police 

station building. / 

ii. That the petitioner in his complain application page 1 has mentioned his 

father name as 'Sri Bindeshwari Prasad Singh' and it was found that earlier 

'tioner himself has approached Hon 'ble High Court of Jharkhand 

gh writ petition (c) no. 1327/23 for quashing of encroachment 

, ., eding notice sent by Sub-Divisional Officer, Mahagama to the . •1f,, 

-~r"-i ~) / , .f;'." u; 
---- '-:-t '/ \.I.'(. 

A.~'-" ,. ~ ,.. __ ..... ,,,, ----

80



7 

petitioner and petitioner in his writ application had enclosed annexure 2, 

which mentioned his father's name as 'Vindeshwari Manda/'. Intentionally 

Stating father name wrong in two documents clearly shows malafide 

intentions of the petitioner. 

~ 

iii. Since petitioner's father encroachment upon the said land was removed, 

petitioner being upset has falsely thought and filed this complain 

application for fulfilment of his ma/afide intentions. 

Above stated facts were also submitted by circle officer, mahagama vide 

his office letter no. 586 dated 08.05.2025 to Additional Collector, Godda 

who is one of the fact finding committee member. (Xerox copy of Circle 

officer, Mahagama letter no. 586 dated 08.05.2025 along with annexures 

is enclosed as Annexure H series and Xerox copy of Annexure 2 in matter of 

writ petition (c) no 1327/23 pending in Hon'b/e High Court of Jharkhand, 

Ranchi is enclosed as Annexure I series). 

A photocopy of the said Complete Inspection Report of the Joint 

Committee dated 08.05.2025 is annexed herewith and marked as· 

Annexure - 1. 

;· 
7. That, this Counter Affidavit is filed bonafide and in the interest of justice. 

It is therefore prayed that Your Lordships, may kindly be pleased to accept 

the instant Counter Affidavit. 

~~ --f-T l,hat the answering respondent seeks leave to file any further affidavits, if 

ired, as per direction of the Hon'ble Tribunal. 

~ / 
J~ 
', 

r:; 
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9. I state that the statements contained in paragraphs Nos. 1 to 4 are true to 

my knowledge, the statements contained in paragraph Nos. 5 to 6 are true 

to my information derived from the official records of the case, which I 

verily believe to be true and the rest is/are my respectful submissions 

before this Hon'ble Tribunal. 

/ 
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VERIFICATION 

I,, Sunny Kumar, son of Pramod Kumar Sahu, aged about 32 years, by Religion -

Hinduism, by Occupation - Service under Government of Jharkhand in the office 

of District Mining Officer, Godda, Jharkhand, having office at 

_Lc_JlJ_
1

_q__~-+t---'--1C,_o~ ___ P_: f"l __ s_,_4_1_~ ______ , Jharkhand is filing 

this Counter Affidavit. 

/ 
Date: 11 f ost~~ ')~ 

Place: 

---

~~IAJ~ 

• 17/~( ~~-

~ 

..... --
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I s ection re ort b the 'Fact Findin Committee' in the Ii ht of order dated 
2.04.2025 passed by Hon'ble National Green Tribunal Eastern Zone Bench, 
olkata in the matter of Original Application No 48/2025/EZ Amit Kumar Mit 

Versus State of Jharkhand and others. 

That in light of point no 13(ii) of order dated 02.04.2025 passed by Hon'ble NGT Original 
Application No 48/2025/EZ Amit Kumar Mit Versus State of Jharkhand and others, Deputy 
Commissioner, Godda vide order cum memo number 252 dated 26.04.2025 authorised Additional 
Collector, Godda as his representative in the 'Fact Finding Committee' constituted by the Hon'ble 
NGT, Eastern Bench. (Xerox copy of Deputy Commissioner, Godda order cum memo number 252 
dated 26.04.2025 annexed as Annexure A) 

In light of order dated 02.04.2025 Member Secretary, JSPCB has directed Sri Amul Kumar Soren, 
Regional Officer JSPCB, Dumka to be representative of JSPCB in the 'Fact Finding Committee' vide 
letter no 1153 dated 25.04.2025 constituted by the Hon'ble NGT, Eastern Bench. (Xerox copy of 
letter no 1153 dated 25.04.2025 of Member Secretary, JSPCB Ranchi is annexed as Annexure B) 

That the above 'Fact Finding Committee' visited the complained sites on dated 
08.05.2025 and during the inspection following facts/observations were found-

1. That the petitioner in his application has stated that "a landed property dag no 286, village 
Narottampur, mouza 467, Sangrampur Ghat, Block Mahagama, Godda has been earmarked 
for construction of a Police Station building. Said land is Gair Mazurwa-Aam land and there 
are huge trees/ plants over the said land. Work for construction of the said police station has 
started under the instruction of respondent no JO and 11 on 29.07.2024. During the said 
construction work several trees (Big/small) have been destroyed without any valid 
permission/clearance from the forest department in connivance of the other district level. 
They are not only destroying the trees but are illegally extracting sands from the Sunder River. 
Said extraction of sand is without any permission and clearance hence illegal. The said 
construction is being carrying out only at the distance of around 50 meters from the river in 
fact the construction is being carried out on the river bed ... "That the fact-finding committee 
visited the complained area/plot with the concerned circle officer (mahagama) along with 
ameen and revenue inspector of mahagama circle. That the fact-finding committee during 
inspection found that no trees were being destroyed or lying destroyed. That during 
inspection fact finding committee also interacted with local villagers. Local villagers 

, ~·~ informed that in dag no 286 of village narottampur no destruction of trees has been carried 
, ~~ Of Tlj~ A~~~ out during laying foundation for the police station building. That during inspection of the site 
~ ~ 11

p,.->. :{act finding committee found that for laying foundation of police station building soil has 
·J·

89
;tf: No 101 \·~ een removed and as per NOC memo no 485 dated 13.07.2024 (annexure P-1 of complain 

t • (:~~- t~r •''.Sbf -<4pplication) of deputy commissioner godda nature ofland is mentioned as 'parti kadim' which 
tJ. JJit ~;~~) 

1
/ ~-<:i,tself clarifi~s that the complained plot is ~ot situated in river bed. (written statement and 

~ '· . ....:._ ..... ,:,/.·~ · •• photograph 1s annexed as Annexure C Series) 
°"''-' IIIJ A. fJ\,!~ ~. -~-..:.::::r.,....,_r.- , , 

~:·-::-- 2. That the petitioner in his application has also stated that illegal extraction/mining of sand are 
being carried out at 4 spot of Sunder River and Geruwa River, fact finding committee visited 
each site and observations of fact-finding committee are as follows: -

10Annexure - 184



SI. 
No. 

a 

b 

C 

Site 

Sangrampur (beneath sangrampur 
bridge) 

N arottampur Ghat (beneath the 
bridge) 

Khurddumariya and Kaladumariya 
(beneath Khurddumariya bridge) 

~---1--------------.-J 
Vishwaskhani Ghat (beneath the 
Gorgama bridge) 

d 

.. . . . . 
... ~, ·, 

'" -,,._ ,1· 
-;...,· ""'.~,.. ,,-

.I 

Observation/Findings 

Upon inspection by fact finding committee of the 
said area no illegal sand mining activity and no sand 
stock was observed/found. During the site 
inspection, it was also observed that river was filled 
with water and at the center of the bridge, 
foundations were submerged under water. That 
during the inspection written statement of local 
villagers present at the spot were taken, villagers 
have also certified that no illegal mining is being 
undertaken in this spot. (written statement and 
photograph are annexed as Annexure C Series as 
above 
That the fact-finding committee visited the 
complained area/site with the circle officer 
(mahagama) along with ameen and revenue 
inspector of mahagama circle. That during 
inspection Circle Officer, Mahagama stated the fact 
that this bridge divide Jharkhand state with Bihar 
state and half of the river channel lies in Bihar State. 
And further no illegal sand mining activity and no 
sand stock was observed/found by fact finding 
committee in Jharkhand area river bed. That during 
the inspection written statement of local villagers 
present at the spot were taken, villagers have also 
certified that no illegal mining is being undertaken 
in this spot. (written statement and photograph are 
annexed as Annexure D Series . 
That the fact-finding committee visited the 
complained area/site with the circle officer 
(mahagama) along with ameen and revenue 
inspector of mahagama circle. That during 
inspection Circle Officer, Mahagama stated the fact 
that these bridges divide Jharkhand state with Bihar 
state and half of the river channel lies in Bihar State. 
And further no illegal sand mining activity and no 
sand stock was observed/found by fact finding 
committee in Jharkhand area river bed. During the 
site inspection, it was observed that soil adjacent to 
the bridge foundation had been washed out/eroded. 
Written statement of local villagers present at the 
spot were taken, villagers have also certified that no 
illegal mining is being undertaken in this spot. 
(written statement and photograph is annexed as 
Annexure E and F Series 

3. That during the inspection No JCB or excavation machine/HEMM or their evidences were 
found engaged in illegal mining in the river side or at bank. 

1185



4. That the petitioner/complainant in his complain application in paragraph 11 while annexing 
SEIAA Jharkhand memo no 273 dated 13.09.2024 has alleged that no action has been taken 
till date, while it was found that Circle Officer, Mahagama vide his office letter no 471 dated 
08.04.2024 has communicated to Deputy commissioner , Godda that agency involved in 
construction of police station building has not cut/destroyed tree/trees in the alleged plot 286 
of narottampur village and also stated that local villagers has in previous submitted written 
application in favour of construction of police station building. (Xerox copy of Circle officer, 
Mahagama letter no 471 dated 08.04.2024 along with annexures is enclosed as Annexure G 
series). 

5. That Circle officer, Mahagama present during the inspection of the site stated the fact 
1. That land situated in village narottampur thana no 467 plot no 286 admeasuring 02-06-08 

dhur belongs to gair majurwa khata no 3 7 and type of land is parti kadim, which was 
earlier encroached by some people among them one was Shri Vindeshwari Mandal father 
of Amit Kumar Mit (petitioner). Encroachment upon that land/plot was removed by 
initiating encroachment proceeding no 04/2022-23 by local administration. The said land 
after it being encroachment free was allotted by Deputy Commissioner, Godda vide NOC 
memo no 285 dated 13.07.2024 upon recommendation by Circle Officer, Mahagama for 
construction of police station building. 

11. That the petitioner in his complain application page 1 has mentioned his father name as 
'Sri Bindeshwari Prasad Singh' and it was found that earlier petitioner himself has 
approached Hon'ble High Court of Jharkhand through writ petition (c) no 1327/23 for 
quashing of encroachment proceeding notice sent by Sub-Divisional Officer, Mahagama 
to the petitioner and petitioner in his writ application had enclosed annexure 2, which 
mentioned his father's name as 'Vindeshwari Mandal'. Intentionally Stating father name 
wrong in two documents clearly shows malafide intentions of the petitioner. 

111. Since petitioner's father encroachment upon the said land was removed, petitioner being 
upset has falsely thought and filed this complain application for fulfilment of his malafide 
intentions. 

6. Above stated facts were also submitted by circle officer, mahagama vide his office letter no 
586 dated 08.05.2025 to Additional Collector, Godda who is one of the fact finding committee 
member. (Xerox copy of Circle officer, Mahagama letter no 586 dated 08.05.2025 along with 
annexures is enclosed as Annexure H series and Xerox copy of annexure 2 in matter of writ 
petition (c) no 1327/23 pending in Hon'ble High Court of Jharkhand, Ranchi is enclosed as 
Annexure I series). 

~~ 
Additiona~ollector, 

Godda 
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~l{~O:S JHARKHAND STATE POLLUTION CONTROL BOARD ~ TOWNSHIP ADMINISTRATION BUILDING HEC COMPLEX, DHURWA, RANCHI 834004 ~ Telephone: 0651-2400850 (Fax)/ 2400~51/2400852/2401847 /2400979/2400139 
~ 

By EmailHon'ble NGT Matter 
Ref. No .................. . 

From, 
Manoj Kumar Gupta, 
Officer on Special Duty . . To, 
The District Magistrate, 
Godda. 

Time Bound (U rgcnt) 
·oate ............... . 

Sub: - Compliance of the directions issued by the Hon'ble NGT, EZ Bench, Kolkata in its order dated 02/04/2025 in O.A No. 48/2025/EZ in the matter of Amit Kumar Mit Versus State of_Jharkhaµd &Ors. - Regarding. Sir, 

In connection with the subject mentioned aforesaid, I am directed to inform that ·the 
Hon'ble NGT,EZ Bench, Kolkata in its order dated 02/04/2025 in 0. A. No.48/2025/EZ in the matter of 
Amit Kumar Mit Versus State of Jharkhand &Ors., was pleased to pass certain directions (Copy 
enclosed). The relevant part of the said order is as follows: -
"2. The Applicant has filed this application seeking a direction to the respondents not to allow anyone 
to extract sand from the Sunder River and Geruwa River. 
3. The Applicant is stated to be a resident of village Narottompur which is stated to be situated at 
Mahgama Block of Godda District; it is stated that there are several villages lying between Sunder 
River and Geruwa River including Narottampur and these villages are surrounded by the two rivers and 
there are four bridges allowing the villagers to cross the rivers; these bridges are stated to be in a 
dilapidated condition which may collapse any day. 
4. It is stated that the land property Dag No.286, Village Narottampur, Mauza 467, Sangrampur fihatt, 
Block Mahgania, Godda has ·been earmarked by the respondent authority for construction of a Police 
Station building. 

5. It is stated that the land is Gair Mazurwa-Aam land on .which several huge trees and plants are • 
standing and it is alleged that during the construction of the Police Station several trees big and small 
have been cvt down and destroyed. 
13. Considering the allegations made, we deem it appropriate to constitute a Fact Finding Committee 
comprising of the following Members:- i. Senior Scientist, Jharkhand State Pollution Control Board,· and 
ii. District Magistrate, District - Godda, or his representative not below the rank of Additional District 
Magistrate {ADM} 

• 14. The Committee shall visit the site in question and thereafter submit a Fact Finding Report on 
affidavit within three weeks with regard to the allegations made in the Original Application. 15. The District Magistrate, District - Godda shall be the Nodal office for all logistic purposes and for 
_ jiling the Fact finding Report on affidavit. ~~-=-.~~ 

~ 
~ 

0-"~ 
·p ' X, t 

•• '.'e-:~,· -r. ; I 
f\fii:1f: 1 " ,,_ .._"',.'I 
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18. List on 20.os.202s. " 

In view of the above , Sri Amul Kumar Soren, Regional Officer, JSPCB Regional Office -Cum -Laboratory, Dumka (ContactNo.-{7004850839) is nominated as the Member of the Committee on behalf of the JSPCB to look into the matter. This is for information and further necessary action please. 

Encl: As above. Yours Sincerely 

Sd/-
(Manoj Kumar Gupta) 
Officer on Special Duty 

• 

Memo No ... /.1.53 Ranchi, dated ... ~/ 0 'I f 1/...J) t:;,J--
Copy to: Sri Amul Kumar Soren, Regional Officer, JSPCB Regional Office - Cum -Laboratory, Dumka ,for information & necessary-action from your end. It is, further requested to ensure submission of the report to the JSPCB, headquarters in line with the directions of the Hon'ble Tribunal in time. • ON-.~/'-

~ 
~--~ 
L No 1'01 
r hi. t 

•. ~ : ·'.' 
ari<r~~•· ~ • .,. ~,I. 'I .. 

~-~'/ 
~- lU ~~~ .·':/ 

"'·~ ~"n_ri1'~ 
-....;--~---

J\Jv'--<L!:;:..,\-- ot.tf-ie"-" 
(Manoj Kumar 'upta) 
Officer on Special Duty 
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